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Title: Discussion on the motion for consideration of the Cigarettes and other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce, Production, Supply and Distribution) Amendment Bill, 2007
(Discussion Not Concluded).

MR. CHAIRMAN : Now, we shall take up item no. 18.
THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI RAMADOQSS): Mr. Chairman, Sir, I beg to move:
"That the Bill to amend the Cigarettes and Other Tobacco Products (Prohibition of Advertisement and

Regulation of Trade and Commerce, Production, Supply and Distribution) Act, 2003, be taken into
consideration."

The aforesaid Act makes it mandatory for depiction of skull and cross bones and other pictorial warning as may be specified
in the packs of cigarette and other tobacco products. The proposed amendment to the Act would make the requirement of
depiction of skull and cross bones optional rather than mandatory.

The proposed amendment would facilitate the implementation of the specified health warnings. The early implementation
of the provisions relating to specified health warnings is important as it would bring about awareness amongst the youth
and children and also illiterate persons, about the serious and adverse health consequences of tobacco consumption.

I move that the Bill may be taken up for consideration.

MR. CHAIRMAN: Motion moved:
"That the Bill to amend the Cigarettes and Other Tobacco Products (Prohibition of Advertisement and

Regulation of Trade and Commerce, Production, Supply and Distribution) Act, 2003, be taken into
consideration."
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SHRI BASU DEB ACHARIA (BANKURA): Sir, I rise to support the Cigarettes and Other Tobacco Products (Prohibition of
Advertisement and Regulation of Trade and Commerce, Production, Supply and Distribution) Amendment Bill, 2007. The
Health Minister has brought this legislation for amending a specific provision, a specific section.

16.56 hrs.
(Mr. Deputy-Speaker in the Chair)

This Act was enacted in 2003, but why has this Amendment been brought? This Amendment has been brought as there
was a demand by various Members of this House, when the matter was raised under Calling Attention Motion in the Budget
Session of this House. Our concern is not for the industry or the industrialists who are running these beedi industries. Why
we are asking that a particular section pertaining to pictorial depiction of skull and cross bones, dead bodies and other
pictorial depictions should be amended because this will harm the beedi industry.

There are about 80 lakh beedi workers in our country, and their employment will be at stake. After enacting the Act, a rule
was adopted, and in the rule it has been stated that initially it was to be enforced from the 15t of March, 2007, and

subsequently, it was postponed to 15t of June, 2007. When this matter was raised by various sections of this House, and
also by a number of trade unions and by the beedi workers, who came on to the streets, the Government formed a Group of
Ministers to look into this.[r58]

17.00 hrs.

The Group of Ministers went into all aspects of section 7 of the original Act and a simple amendment has been brought.
The amendment is, "in place of the specified warning, including a pictorial depiction of skull and crossbones and such other
warning as may be prescribed". It has been clearly stated as to what type of pictorial warning should be there. On cigarette
packets, statutory warning is printed on the back. However, a packet of beedies is smaller in size than that of cigarettes.
The size of the pictorial warning has been mentioned in the Act. If that size is maintained for a beedi packet, it will take up
about 70 per cent of the surface area of the packet. If 70 per cent of the surface space on the packet is taken by the
statutory warning, there will be no space left to print the brand name and other things. That is why it was suggested that
in place of the skull and crossbones, some other pictorial warning in smaller size should be printed on the packet. But it has
not been specified in the Bill.

Here, the purpose will not be served by amending section 7 unless the rules that have been framed under the Act are
amended in regard to depiction of the pictorial warning. So, along with the amendment of section 7, the rules pertaining to
that section should also be amended.

Why did we demand that there should be an amendment? Why did we demand that it should not be enforced? There are 80
lakh beedi workers in the country who are dependent on the manufacture of beedies. We know that it is a health hazard,
but some preventive measures should be taken also. Something should not be done by implementing such provisions if
lakhs and lakhs of beedi workers are to be thrown out of employment, or rendered jobless. We know the condition of beedi
workers. A large number of beedi workers do not get minimum wages. Where they are organised, they get minimum wages
as prescribed by different State Governments. We know that a substantial percentage of workers do not get social security



like Provident Fund although the Supreme Court had directed that Provident Fund should be provided to all beedi workers
from 1987 when the judgement was given. But we know that a percentage of beedi factory owners are not implementing
the Provident Fund Act.[KMR59]

There is a Bidi Workers' Welfare Fund. Rupees eight is deducted as a welfare cess and that money is deposited in
the Fund for their healthcare, for dispensary facilities, medical facilities, and for providing scholarships to the students and
to the children of bidi workers. But this Welfare Fund is not properly utilised. We know that.

In my district, one hospital was sanctioned two years back but it has not yet come up. We know that it is the
problem of not only the bidi workers but also the problem of thousands of farmers who grow tobacco, whose livelihood
would be at stake. If the industry is closed down, about 80 lakh bidi workers would be rendered jobless. This would also
adversely affect the tobacco growers. Altogether, one crore 50 lakh people are depending on this industry. For that one
particular reason only, we demanded it. ...(Interruptions)

SHRIMATI SUMITRA MAHAJAN : Why religious sentiments?

SHRI BASU DEB ACHARIA : I also object to that. In the Statement of Objects and Reasons, what has been stated by the
Minister of Health? It is felt that religious sentiments are taken into account. I do not find that there are any religious
sentiments in regard to pictorial depiction of skulls and bones. This is the workers demand. It should have been written in
the Statements of Objects and Reasons as it has been the demand of large sections of workers. He is bringing this
legislation/Bill to amend the Act. It should be correctly stated. The pictorial warning of skulls and bones on packets of
tobacco products may be made optional rather than mandatory. But this has not been mentioned in the Bill itself. Now, it is
mandatory because the provision was mandatory. From now, as per the rules, which has been framed, from the first of
QOctober, it would be enforced and that would be made mandatory. That is why, along with the amendment to section 7 of
the Act, the rules which have been framed, particular provision pertaining to the pictorial depiction, that should also be
amended and it should be made optional. So, my suggestion is that instead of skulls and cross bones, some other pictures
or written warning should be depicted in the packet so that people who chew tobacco or who smoke bidi, they should know
that by smoking bidi, they would understand the harm by taking it. Hence, my suggestion is that this optional thing should
also be incorporated in the Bill itself. [r60]

The sign should not be that of bones and skulls. There should be some other pictures. The size should also be
smaller so that 70 per cent of the space on the beedi packet is not consumed for issuing this statutory warning. I demand
that along with amendment of the Bill, the rules should also be accordingly amended so that the purpose of the amending
section 7 of the Act is fulfilled.

MR. DEPUTY-SPEAKER: Before I request the next Member to speak, I would like to make a submission. The time allotted
for this Bill was one hour. I have a long list of speakers with me. So, it would not be possible for me to finish it within the
stipulated time if I allow all the people to speak as they like. So, I would like to request them to speak only for four to five
minutes.

SHRI BRAJA KISHORE TRIPATHY (PURI): Sir, the time can be extended....(Interruptions)

JUTERAST ABICA : 3AD 1w fAsror vsassEt @ad of v auer velre fsen e ama oft 331 acb daf €, Sia &3 33D 1o v gue @t ersd e o)
a1 gers 6t aaf @1 oft Reens dron 8, it oft asa R Ay ur g

3€| (caauro)

JUTERIET ABIG & 3IIST GHI2 U dgd fesmera 3

off 9ammant avt ogn (aicr): ammotofter Jutexter oft, Rwie I oot fder &b fawer 3 3wfl Bro-for aorofter Ac=il of 3ol farR 21 &, q dge 3D
&) & oft 3013 Az §, fvoq A Arerofiar ek Sit iz IR D A5 3AKT WAGI agal, Sil AFaa: [Bidier 2 o RBeive sarer seoif¥et 8, dst
D SoSlRII & 3T RIPT 3 I SI6! dIell dFeld Al A6l M6l dIell Tl I SISl BAlel Bl 8 Rrlke o marg «ifss g 8, dst &
s 3 oIS ecif$ar ordl &I sl i<t 3 agar it sdta wsIGe, e, urn disel arcl, awarg &I Wil wor ardl, diSt gorrol arcl, ciif$sr wor
ardY, Afebor 2ot arel, fffdsr waar are, s v A an arart Sft o acren s cromer 80 cra arsra? AH-A urd ) afe st @ ordt o B
Slif¥ae Farzess @Y SlAr & Al 3381 bogll AR of dl aolc 3 vaAEsl syt O Are-arer JA oft PR &30 3, BRI 3ad Fare & e ot
PO IURI B3 S &) A 3MUD ATERIT A AIDIR A A oA 3 a5 33 et 3 FAoierol Al fpan SR, 536 dist a1 weste fépan S19Y i<t 9f sa1
forerTactt @51 Urcter of wrn SR, JEiifdp Sl o smart St of oft apft war & 6 diSt o1 d9sa =it aar &, Beike o1 ddse ast alan &) i3t &



dscl &b 5ol # arfoter ferxaor & fere swft #erofier i} Sft ot witsdic 2 &, 531 25w & sPR dsaT & HuR for far SIREN At of A 33T gIvs,
ol ol 32 of 3A dier @1 oI ot ygolar & & aidl I, safee as bt & aidl e 33 @1 wden € &1, a=iifds 33wt I ygolar ol 2
apor) sAfee A s Aoleel 3, A As Asna 3 b @ St afolor ferzaard s 2t 3, 33 ferw Alaer 3 20 e Fenar vene @2 G SR b
20 u3ic 3 afoler ferxft o 3fie 80 ulic 3 3@ o St Pw ot &, AT Ygolor Blon arfdw) I8 ard 5 PR SHD! AHAH BIART SIRPI Y
wruelridie ot ofdl agen, dce & fere SSIf¥ &, 3a B gA Alold 8, Alfdbol Id cllsl Badl &, DI Dadl & b $IA B3I el &, DI dad & feb
oI 3z dierst aidt & iz el @t oft Here dran &, St dih siie Reiee aidl i, 304 oft S aar & ol ag d@i=t siie Reive & auis 21 aidl dlar
3, safero 2fa-2Md 3 sft cenure 3 cen e SR, st amsed 3 cen e SR, Yan 3fer &l 3[R61)

AENGa, 31 waal 3t At faw 2t 38 3, Aot 3 wam &b A Aot D2 §, 52 oft vasear Favy g F i<t sft diar & 3z Brve oft dar & PR
a1 i<t sie Bree of f=f, Y 9= A et sial 3 sft wee e 3) A aeren g 6 o clsll @1 31 Rawa & Jradt 8, Aftver o alsll @
s Afrene st 3| ow cllell w1 A8 senal Mt 3 aga A eflor @ISt Rreve oidl dia &, Y 3erat R ori ordl Y81, 3o1wT Aol Fazel ofdl &dn A
@ft Stew A @i o1df @3 urel) ¥ oft e &, Aot ¥ A A B

9121 FAretoftar aicft Sft 3 st & b Jmu 3@t Jolersr ©3, sreet ard &, Afdbor 31 oMo U2 B oft fae @3 @ amu 3 effs-¢ffs aer) cdat @t
Jaat &ff¥-efiy aca B sAP vwarsht Tea Aol A g a3 Dl B2 BT ofdATAl BIeN 30 DRI vaIsal St B ot ofpArel dle $AA
SICISTIRREIC 3 G3Tdl S8 3PI3 3Uh Ul SWIREHIC Jol @ IS ddfcuds 3URI &, dd 33041 DI &of ol ald oIl 8

3081 9Ieq] b AT I Aol ald AT DI G, |

oft 31 urer Acd : AeleR, Alorofler Farzesr el Sit St ek cre 3, 9 31 RdRre @1 Aerelel wIAT ) WA Al U2 S dqarg Adel B are 6t
St 381 8, el # 3l Sierot Soll argen b yftrad cemer g1 cra ool darg Adol B DRI #Hld & s 3 adl oI 3) 31 a8 Bafer 3 st
Tt St SRS A 3@ B A aeTol AIge R ciardy Jdor A # Bar ol Ak St damiide Akt ) o et o 3, RBioRd DR oitorrer 3
cIo2 gopel am uereft 3f 3 s & & dieiR ar oid g

FalGa, Jid} Sft of @ar & b 52t St @icb &, & 33 dedicr ol aiad 3| anfif saensll @ 3 uga 23 &, safew sy 531 asdiar @) e d
JASIAT € [ 3mu Riog o off uldafeia @2 @, dlor arem aY s ¥ &l S & arotofler AT o weal b A Beie ar d<h dia? st [Rega
a3 g SId AloTofRI A1 &l 218 vaIRI odl @2 32 &, Al vl U2 $APT TR0 3R BIon?

Aglca, ol 1, slclifcs 72 A5 oldl waoll alfde, Afdvel I adrel argsn &b Acer A ciler 51§ bl yfden A AS gu &) A i g b as scffemor
&1 e &) sra scflorr & yfgen w32 &, Sict B gfzen spft off adl ush geft 8, Daft Rrerfer 3 aen 81 JAwar 87 s Rafer aga xRe ) 7 AAsEr §
fép amu forez e oft com 7, 3 P forifera 2ot aren ord 2 dior arenr Al fRdsn & Sta aas 16t @1 9ma uf¥ada o1t 2en, aa@ dw A ST §
fop w18 forifeet o1él @ uresn) &2 Relke wr foren a1 & fp ssIfxrt wrR &ce, #vrR 3 ®iel dlor aren aiorar &7 sl 3 forz Jaan &, o &t
3t BIuoll Yrae1 @2 & srn &) F AwsIar § [ Sil wiefol dold &, IoicbI 3R12 alidl A ofdl uga urdi & 3 &l 32 spslt 3 a1 53 feraa & &,
Afdbat garly So1 3 @ e drefl st 8, sorrRt So1 FrsIel &, @s1 S91 8, &2 Sufer-tel iR amur B el Asl &t 8, sAfTe ATl Aicfl Sft B s
32 et Sott aifde siie dufdrll @ dlel @on aifde & smu Bt senrd 3 Rele sl dare da 38 8, 33 sard &t S simar o oft geiler 2
3t TSI 6 ad A8 SR BeR alel) [c62]

aga A cier Bodt ordl Sireret sl aga A aler sisjsh ordl sterY) Beive, ararg i @St @1 s3darne sidl awm alar 8, o1s) 3 it wai W &) 1@
Ad® 368 Slleiprd odl ficwpll, da dao 33®I 3R oidl alem| sl i sRRReA sPMol & oft S 3 Ae ad A&l 8 b 3 ®MuR A SIS gu el
dgd SRl dads & &) PPl S¢ dIIS dllol 3J6 AGIg2 & fSordbl 31 Sfifdwm! sursier 8l &) 3 s31 ara @l aAreldr §) @s Aloloft A=l of 3Moft
arcoll oaep bt & fop B3 cllell bt Reifer xR 21 smestt, A deorell 3 us Smesy & sABI yferpr ordl @k, cifdpor daarg Jdol A dge 2t
dionf¥en aG & &) Bws B Aer aFarg Adel A 8 3| A AsIA § b aFarp o1 yactel -l aaar su a1 3 s 12 3 14 ad & Ipa
Sitet arel ersant ol oft Ao Aaar 2 s & Breive siie aoars @1 Ader @3 3, T Al A ulel U], urel #AIeH, Siaf anfe @1 Jder fsen swrar 3,
3IISIpel SIGRITD Ulel FIAIC A off 28 & 5l 5182 3) JolA AR 8l Glll 3| 3 U2 PriquI o&l 8l ul 281 &, $Afele IRDIR DI SIA IURI Gaol USal|
B SlaG Il aetol alell ofél &) dIarp & a1 3 3RARAoIA SPlel B fere Aretrell emeT 40 g3k w38 Fud Xrd 8l 38 &, Afdbel 33T R 3R
oo ofdl arm 2a1 &) safere & aid} off sfie @R A weon agen 6 fifa iz w2 A S 3urRr B2a aifde mfds eer aFarg @1 Agaer Bl A
ad| ared g sAdt Golt &) afe; Farzex 33sn d A4 Pw &, Farzed ofdl 331 il Ad ADR 3| ... (cAqulel) ol AArelel s gioran i wal oraf
&) gamat ot gl f3At & @er w3 & avadt w3 a1 2 siie 3t 3 gor e yrawr & srn 3 aiidl B Rt aiie weie @ 3w 5 Jercht aur
BIcT 3| 30a St A Xarel @ otdl e, dftpor & asarp, di$t 3 g2t ¥ft il @1 JAdor wad & it Ecer B fore aifororR® A 3)...(cuauror)
361 U AT el B fore 83 ordl 81 Aftpel 308 avard anfe el &l sidt e us Siedl 2. (m@erer) el 3 3RRR6 SPIefl afée, 358
3ol 3 ol fordifefeT ap2ort aifde; arorofter AiiG @I foif iz uz s ard ol wsoft arfde; As ciell Y Icniaa o2 23 & & 3msh 3iiz ararp
e, srien di=n ofiz zazer 3@ ...(=amE)

IUIERIST ABIG : AIGd Sil, 36 31U 3Uoft ard JaAT HIfm)

€| (zmaend)



off 311 ure Aca : 31U BAS! cllell @l At S & FoIR cllell @Y ASPIR & 3@ &) BASI el @l Jau S 3k &6 bl @ s e,
A DI AAC 3)...(auret) & sPla clsil @1 fRYeht ordl &, el &,...(aerer) A w0 B2 381 §)...(<Aauer) Bra wer 3 R diar,
AFarg IXToll 312 Hiell urg &) sAfeTe 3my s ard @l fA9 die w2 vt @ gl b sof 2@ fisii 21 cafep @ dfera sxer uSem [N63]

39T Dl 3Pl aGToll &, G9l DI FATLl IXTall &, TALLl AATSI IXToll &, Al Gl ol 2d disil D1 forife[T 2o uSem cieill I 2mer SrarGdl oral
aciell) 3mu el 3t 3RRRGIA SENs 3T J9I Wl adrs

o8l dg orecl W 2L, A 92 Aol A 3 et w1 Aol 531 RArarsy B I w1 § b 831 Jaw! Preras? drarp Ader U2 A ool B fere call b
dta yar @zon der dsft s el s w2 forRiqUr wot @I o @2 AW 3|

oftercht ey ararster ¢ Forofter Jureergt FAlGe, Hol U @IARI WT AAICT 3CRN o) | & 3ol 3, agd BIC ol 3, olrwsl &, cfdbol @@l otar
2ol & e uz B oft o JAaar 3 - @ Aot MuD! forzadm2 yset gor en? 3 331 w2 Ul 3ar argetl If it is proper, I have nothing to say.

IurerIgl ABIGY : firforeee Asa, smu spictt 2fic w2 3o SiRl, wwiifes w1 orar Agar ot e 3

SHRIMATI ARCHANA NAYAK (KENDRAPARA): Sir, I thank you for giving me an opportunity to participate in the discussion
on the Cigarette and other Tobacco Products (Prohibition of Advertisement and Regulation of Trade and Commerce,
Production, Supply and Distribution) Amendment Bill, 2007.

The present Act enacted in the year 2003 is intended to discourage the consumption of tobacco. No doubt, it is a pro-
people and progressive Act.

In the present Act, Section 7 (1) stipulates that "no person shall, directly or indirectly, produce, supply or distribute
cigarettes or any other tobacco product unless every package of cigarettes or any other tobacco products produced,
supplied or distributed by him bears thereon, or on its label, the specific warning including a pictorial depiction of skull and
cross bones and other such warning as may be prescribed."

However, the Government seems to have succumbed to the pressure of the industrial houses by bringing an amendment to
the existing Section 7 (1) of the Act. The amendment will make the depiction of skull and bones on the cigarette and
tobacco product packets optional rather than mandatory.

The ground reality is that tobacco is the cause for 50 per cent of cancer deaths, 40 per cent of all health-related problems
and a majority of cardio-vascular and lung disorders in the country. Moreover, there are studies which show children getting
addicted to tobacco at an early age and also of the increase in the percentage of population which consumes tobacco in
any form. So, 55,000 children are taking tobacco each day, 44 lakh cases of coronary heart diseases are there due to
tobacco consumption. As per the report of the Tobacco Control in India, approximately 8 to 9 lakh persons die annually due
to tobacco attributable diseases.

In this context, I am not able to understand the reason behind such a hasty amendment brought forward by the
Government. Is the move to protect the interest of the common man or to protect the interest of the industrial houses? A
common illiterate person may not be able to understand the warning written in the language but a warning sign like the
skull and bones can easily convey the message.

The Government says that the sign of skull and bones hurts the religious sentiments and hence they would like to make the
skull and bones sign optional. However, a recent survey designed to have similar representation of the two largest religious
groups in India clearly indicates identical views. About 87 per cent of them understand the sign (the bone and skull symbol)
on a product as "the product is dangerous to use" and do not hurt their religious sentiments. Hence it is the duty of the
Government to convey the message of dangers of tobacco in the most effective manner,

The bidiindustry has falsely claimed that 50 per cent of the jobs will be lost after the pictorial fact warnings are introduced.
This claim is completely baseless. The loss caused by the use of tobacco products to the humanity will be more dangerous
than the jobs created in the tobacco industry.

The women and children are the worst affected groups as passive smokers. There are things which give jobs to
certain hands and take out the lives of many. We have to choose whether the welfare of the common man or the interest of
the industrial houses is the concern of the Government. The Government must answer this question. I would like to



conclude my speech by strongly opposing the amendment to the Act moved by the Government. Thank you, Sir.

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Sir, I stand to support the amendment. I understand my friend does
not like our support. I do agree that tobacco smoking and tobacco chewing is very dangerous to the health of the people.
Sir, there are several strong arguments regarding it. But, everybody agrees that it is dangerous. There is no doubt about it.
Sir, in my younger days, I heard a story in one of the masterpieces of Telugu literature in which one gentleman says to his
friend when there was a war going on between the demons and devtas for amrit, one drop fell on earth and that became a
tobacco tree. Tobacco is such a wonderful thing. But now, it is not only that, Sir. He also wants that if one does not taste
tobacco in one life, in the next life he will be born as a buffalo. But, nevertheless I assure that nobody believes in this type
of stories. But the problem is that while everybody understands that smoking is dangerous why such an amendment has to
be brought in the Parliament removing the depiction of pictorial warning because it is connected directly with the livelihood
of several crores of people. Eighteen lakh people are directly working in the bidi factories. Two crore people are working in
the bidi, cigarette, cigar and tobacco and this kind of industries. Sixty lakh of farmers are growing this tobacco. This is to be
discouraged in every way and I believe that only a pictorial warning which used to be the symbol of the flags of the sea
pirates in the middle ages is not going to help to reduce smoking in the country. Sir, today about 25 crores of the people in
the country are supposed to be using the tobacco directly or indirectly. Suddenly, such a large section of the people cannot
be taken away from this bad habit. We have to warn them in different ways. And, the steps taken by the Government of
India, Health Department, are quite good banning the advertisements in the films, banning advertisement in newspapers
and banning the smoking in public places. This is all good. But, along with this, there is a necessity that deaddiction centres
should be encouraged. Then, there should be films that will be popularized throughout the country and made compulsory
even in the TV channels to show how dangerous is smoking. This may take a longer period. And, it should be made a part
of the curricula in the schools. The bidi and cigarette companies are trying to catch the people. Let us try to educate these
people and help them become anti-smokers.

This type of a campaign may need a lot of money. The Government of India is earning Rs. 3,000 crore every year through
excise duty on tobacco products and it is earning Rs. 650 crore as foreign exchange by way of export earnings. There
should be a surcharge or the Government should spare some amount of this money for the health of the people because
this is nothing but consuming poison. But we have to convince the people that consumption of tobacco products is
dangerous to the health. I would like to submit that this type of pictorial warning is not going to help.

Sir, I come from Andhra Pradesh where several lakhs of workers came to the streets to fight against this stipulation of
depicting pictorial warnings on tobacco products. I am sure that this would have helped some people to quit smoking, but
this has certainly scared the proprietors of beedi factories and beedi workers that the beedi industry is going to be closed.
So, this kind of pictorial warning has suddenly put the livelihood of several millions of people in a serious crisis. Though I
understand that consumption of tobacco products is hazardous for the health of the people, unfortunately this kind of
pictorial warning cannot be accepted as there is no alternative profession available to beedi workers immediately. In my
State of Andhra Pradesh, all the political parties, namely, CPI, CPI (M), Congress Party, TRS, TDP and BJP came to the
streets demanding that this pictorial warning should be removed because this is going to create a very sudden and serious
crisis for the livelihood of a large number of people.

On the question of gutka, I would like to say that the Government of India has to move more seriously as gutka is more
dangerous than all other tobacco products and also because it is available at cheaper rates. Almost 40 per cent of the
people who consume tobacco products are eating gutka. So, we will agree to remove this pictorial symbol from beedi and
other tobacco products, but the Government can keep it on gutka packets if the Government is prepared for it.

SHRIMATI SUMITRA MAHAJAN : I am objecting to this pictorial warning on the basis of religious sentiments.

SHRI SURAVARAM SUDHAKAR REDDY : I would like to state that certainly it is not a religious sentiment. About 40 per
cent of tobacco users are smokers and a large number of people working in the beedi industry are affected by this pictorial
warning and this could scare the beedi workers as it is affecting their daily livelihood which is the most unfortunate thing.
So, I believe that for the time being this type of an amendment is necessary. But in the amendment nowhere it is written
that this symbol is optional. It is stated that instead of this symbol of skull and cross bones, some symbol which will be
given by the Government should be put on the packets of tobacco products. So, I do not understand how it becomes
optional as it is stated in the Statement of Objects and Reasons of this Bill.

SHRI KINJARAPU YERRANNAIDU (SRIKAKULAM): In the Bill, they mentioned it like this, but in the Statement of Objects



and Reasons it is stated that it is optional.

SHRI SURAVARAM SUDHAKAR REDDY : If this is the objective, then this should be reflected in the Bill. So, I would like the
hon. Minister to clarify this point. While I support the Bill, I would like the Government to spend more amount of money for
carrying out different types of campaigns on the ill-effects of smoking in this country.
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Sir, I do agree with the sentiments expressed by my colleagues from different parts of this House. If at all I am supporting
this Bill from the Ruling Benches, it is because of my concern towards tobacco growers in the States like Karnataka, Andhra
Pradesh, Kerala, Tamil Nadu and West Bengal, but certainly not on the basis of any religious sentiments. Let me make it
very clear.

Definitely, we are concerned about the 80 lakh beedi workers and also lakhs of people who are involved in the tobacco
producing industry. But unless we make alternative means of livelihood to that community, we cannot implement this type
of advertisement which will cause the decline in the marketing of the tobacco produces. At the same time, we have to
know who are involved in these industries. In the beedi industry more than 50 per cent and up to 80 per cent in one sector
women, youngsters and even child labourers are involved.

Definitely, the tobacco producing is causing a lot of health hazards like oral cancer due to chewing of tobacco and lung
cancer due to long term inhaling. For years together, these children, the youngsters and the women inhale that tobacco. It
causes lung cancer and also abnormal physical growth. It has even been proved that smoking causes the nervous
weakness and it affects the reproductory system of the human body. There is a saying that only a healthy body will have a
healthy mind. That is why, it is our duty to ensure today to look at a strong India, young India, energetic India and vibrant
India and for that we have to guard our youngsters of rural India. Due to poverty they are addicted towards this type of
cheap hazardous tobacco produces. So, we must discourage that type of tobacco smoking and chewing.

The sign of skull and bone definitely communicates that death is certain, death is ultimate and that sign shows that hazard
is the danger of the death. As Shrimati Sumitra Mahajan has said that if we touch the live electricity wire, there is no
alternative and death is certain. So, if we use this tobacco, death is certain. If it is so, why are we afraid of this sign? If we
are spending crores of rupees to create awareness, what is wrong in using the skull and bone sign? It is to communicate to
people because 35 per cent of people in India are illiterate. They cannot read. When these industry people want to promote
their product, they print their advertisements broadly. Why are these people using beautiful women to promote their
products? It is a shame on their part. I am objecting to it and utilising this opportunity to oppose that. If these people have
any respect towards the women of this country, then they must stop using them in such advertisements because no
women, whether she is a mother or a sister or a wife is supporting tobacco use or drinking of alcohol because after all they
have to bear the burden of the family. So, definitely no women in this country is supporting these kinds of bad habits.

Sir, please look at the scenario in India. I will cite the example of United States of America. Its tobacco use has declined
from 52 per cent to 24 per cent but here in India, the intake of tobacco has increased from 15 per cent to 26 per cent. That
means, 300 million people, even today, are addicted to the tobacco use. We must discourage this by very stringent and
very effective law.

Sir, lastly I would like to say that today the cigarette consumption is 15 per cent and beedi consumption is 40 per cent and
rest of the people are in the habit of eating these products. I would like to inform the House that in India, about five lakh
people die due to tobacco intake and 40 per cent of country's health problems are due to tobacco intake. It is a very
considerable percent. Every year, in India, one million new cancer patients are reported and out of the new cancer patients,
60 per cent cases are due to [r64]the tobacco intake.

That is why, I think, Indian tobacco industry is today worth Rs. 35,000 crore. All of us know how much money we are
spending — including individuals and Government — to cure, to create awareness. We are spending Rs. 38,000 crore. That
means we are spending Rs. 3,000 crore more to create awareness. On the one hand, we are encouraging them and on the
other hand we are spending public money to create awareness. It is ridiculous. That is why, pictorial advertisements like



skull and cross bone, is effective communicating among the illiterate people, among the rural people. Until you make
alternative arrangements, it should be a temporary step to stop this. It is not a permanent solution. All senior and learned
people are here from every Party. They must come with the alternative suggestions. Till then, I support this Bill only to
support the working class — not on a religious point — who is depending on this. I would like to support the amendment to
this Bill.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND BROADCASTING (SHRI PRIYA
RANJAN DASMUNSI): Sir, I have a submission to the House through you that the hon. Health Minister is preoccupied in
Rajya Sabha to respond some important matters. Therefore, my submission would be that the reply of the Health Minister
could be done tomorrow. Since the flood debate is going on for the last two or three occasions, there will be two
interventions, one is by the Water Resources Minister and final reply by Shivraj Patil ji. The Minister of Water Resources is
here. You may kindly allow the Minister of Water Resources also to give a chance to intervene in the flood debate. It is
because last speaker was Shivraj Patil. If the Health Minister reaches before 6 o'clock, I do not mind the Health Minister be
called today. Otherwise, I would request that the reply will be tomorrow. Meanwhile the intervention of the Minister of
Water Resources can be done followed by the reply of the Home Minister who will reply the final debate on flood. That is
the only request. ...(Interruyptions)
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SHRI KINJARAPU YERRANNAIDU : Let the debate be closed today....(Interruptions)
IUTERAGT HBIGA = OIRIS Sfl, TR0 el 3 Acol 3 ofdl U7
a€} (o)
MR. DEPUTY-SPEAKER: Tomorrow this debate will continue.
...(Interruptions)
SHRIMATI SUMITRA MAHAJAN : Tomorrow, Private Members Business is also there....(Interruptions)

MR. DEPUTY-SPEAKER: Now we will take up the flood discussion.[r65]
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